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Comments / Suggestions of MP Power Management Co. Ltd on
Draft Notification of CERC (Sharing of Inter-State Transmission
Charges and Losses) (Third Amendment) Regulations, 2023.

CERC mentioned in its Explanatory Memorandum, that the HVDC Bipole
Transmission system is a cost intensive system. These lines were laid for long
distance and bulk power transmission to facilitate transmission of electricity from

power rich regions to power deficit regions.

So main purpose of laying those lines was for transmission of power in
forward direction. However, 30% of transmission charges is considered under

National Component considering the Jha Commitiee Report.

The proposed amendment envisages a formula which calculates a monthly
factor for arriving at the % of transmission charges to be considered under national
component whereas the percentage is of yearly transmission charges. So instead of
monthly factor a cumulative monthly factor may be calculated and accordingly
following modification is suggested in the provision to be inserted in sub- clause (a)

of clause (1) of Regulation 6 of the Principal Regulations may be modified as
follows:-

“Provided that where an interregional HVDC transmission system
planned to supply power to a particular region is operated to carry power
in reverse direction due to system requirements, the percentage monthly
component of Yearly Transmission Charges of such transmission system
to be considered in the regional component and the National component

shall be calculated as follows.-

A€M Regulatory)
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HVDCr (in %) =

3’7 1 Average Power flow in reverse direction (in MW) on k™ day x 100

Capacity of HVDC transmission system in forward direction (MW) X number of

days in the month of calculation
Where k, is a day of the month with total ‘n” days in the month of calculation.

Where HVDCr >30%, the monthly component of the Yearly Transmission
charges corresponding to HVDCr shall be considered in the National component and

the balance in the regional component.

Where HVDCr is < 30%, the monthly component of the Yearly
Transmission charges corresponding to HVDCr shall be considered in the National

component and the balance in the regional component.
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